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.THE EA ACT. 1 94_1,\.1 SION OF LiMiTATION

EAsT PUNJAB AcT No. XVI or 1947

eived the assent of His Excel-’ency the —

162 Genera’ of India on the I2th December, 19%01:,;2%“

first published in the FEast unjab GO\;ernment
Gazette [Extraordinary), dated

1947.] the 16th December,
T 4
Year No. Short title

Whether repealed or otherwise
affected by legislation

1947 | XVI The East Punjab | Amended in part by the Adaptation of
Extension of Limita- Laws Order, 1950
tioh Act, 1947.

AnActto extend the period of limitation for appeals and
applications which had to be filed in the High Court of
Judicature for East Punjab on 29th of September,

1947.

IT is hereby enacted as follows:—

1. (1) This Act may be called the East Punjab Ex-Short ~dtle  and
tension of Limitation Act, 1947.

(2) It shall be deemed to have come into effect on
the 29th of September 1947. o
. TR cribed Extension O ita.
tine the period of limitation prescribeéd T o4 o
in tﬁé Ilrlrélig%mﬂlmlﬁgtion I;\ct,_ 1908 (IX Ot;. iggg)aggeﬁ o
any other law for the time being in force, to re for East
or application to the High Court of Judt;iumh day of
unjab, where the limitation expires on the 1>tL F59 0
ovember, 1947, or has expired befOre [ S 15tk
the period from the 29th day of September,
day of November 1947, shall be excluded.
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. vernment Gazet
For Statement of Objects and Reasons, S€€ Fast Il:ullll_'llglbj ?—ggblative Assembly
D 7, pag: 54 l-t‘i{gf r113trcc:ce¢;-,cliillgs in Assembly, see East Fu

*bates, Vo)’ I, 1947, pages 177-78.
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